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20.2.2OO4 	Heard Mr.M.Chanda, learned counsel 1  

f or the applicant an Mr.A.;Deb Roy, 
'learned Sr.C.G,S,C, for the respondents 

/ 	
Issue notice to the Parties, retu 

••i 	 rnable by four weeks. List the case on 

25.3.2004 for admission. 

In the meanwhile the transfer 

order No.FNo.5-5/89 Admin. dated 

10.2.2004 is stayed until further order. 

•F)1 / 	c-'----'- 
)__• 	
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25.3.2004 present: The Hon'ble Shri K.V.Prahladarl 
- 	Administrative Hernber. 

9YSQrV ct2 

c 	 _-\ 

Heard Mr.M.Chanda, learned counaol 
for the applicant and also Mr.A.Deb Roy. 

?lorned T.C.G.S.C, for the raponderits 

at length. 

Considering the facts and ciz.cum.. 
stances of the case, I am of the view 0 

Corit ./2 
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02/ 0.A38/2004 

Contd. 

25.3.2004 that ends of justice w'1 	 if 

a direction is issued to ta,li-

cint to filQ a fresh repre*ttin 

before the respondents. Accordngly, 

applicattfl is directed to jl . 

fresh and detailed representaLi.on 

mentioning his choice place o oiz 

to the respondents .iithin a p4 - iod 0 

one tieok trom the date of rec€;:. .. Of' 

this order. If such applicdticr4 is 
* 

- 

	

	made, respondents shall consid-- the 

same and paSs a reasoned Order within 

one month's time threaftr. ; 'y'uate 
P Y 4.a\s-vL 
pe4tje=Or hearing shall 

- given to the applicant. 

With this, the G.A. is dJioosd - 

of. No COStS. 

Till the conpletion& exer-

cise, interim orutr 

will continue. 

A- 	ZL 

,zp 	tt cC . 

j. 
Me 

3fl 9 .O5. 

OE  

member 

post the matter on 7.6.0 

1C%gWLth C.P.NO.22 of 05. 

1 
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IN THE CTLM 	IVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

O.A. No. 28 ./2004 

Shri Krishna Kumar Singh. 
vs- 

Union of India & Ors. 

LIST OF DATES 	ND SYNOPSIS OF THE APPI ICATtQ 

1412 .1983_ Governmnt 	of 	India, 	Ministry 	of 	Finance, 
Depar- tment 	of 	Ependiture 	qranted 	certain. 
imProvement 	and 	facilities 	to 	the 	Central 

0 Government civilian employees 	who ae  iDested 
in 	the 	North Easen 	Region. 	In 	orrns 	of 	the 
::aid OM 	the central Govt. 	civilian smpioyees 
who 	are 	saddled 	with 	All 	India 	transfer 
liability 	are 	entitled 	to 	:ojco 	stat 	on 
postind 	after 	servno 	f or 	f j<d 	tnure 	in 
the N.E. 	Reion 	In 	'iaw  

oresent appii2an 	is 	rrt. i 

e 	' 	E 

.statiO - 

 

) 	oc:t,.T 	•.. 

1989- •pp1 	c:nt 	.i 	. 	 .... 

)lt r tor  
tipr 	c 	•.!a1 	t 	 T'\;1 	...... 

23.08.1996- AppI loan L.ia:; 	otn: 	 .: 	0 	and 
rc'mot.sd 	Ceou 	i ro: 	r 
'rhCfj 	'e 	as 	posted 	jj 	 nfr r e d 	to 
the 	Eastern 	Reoiona], 	0fios, 	Kol 	ata 	as 

i 	'i ict.or' 	(o'gea) 



pri1 i998- 	Applicant was tra nsfer 	and posted as red :.  
• 	 Deputy Director 	in the Regional 	Office 

Guwahati temporarily. 

	

1998 	Applicant was again transferred and posted at 

to Central Hindi Directorate, New Delhi along 

with the N.E. Regional affice, 

	

23.01.2003- 	One past 	of 	Deputy :Direcor 	(L) 	was 

transferred from the office. of the Regional 

Officer (East), Calcutta t the Head Quarters 

i.e. Central Hindi Directorate. 

	

i.2003- 	Applicant was reptriated and posted in the 

Regional Office, Guwahati under the Dept. of 

(',entral Hindi Directorate as Deputy Director 

(Languages); (Anne:<ure-II) 

	

1.06.2003- 	Applicant joined for duty at Guwahati Office 

in terms of the order •da.ed 23.01.2003, 

(Annexure-IlI) 

	

10.02.2004- 	Respondents .issued transfer and posting order 

of the applicant from Guwahati Regiodal 

Office to the Regional Office, Kta and 

conseauential order before completion of 

fixed tenure of 2 years in the N.E. Region by 

. applicant. 	 (AnnewreV 

	

15..02..2004- 	Applicant. submitted representation addressed 

to 	the 	Respondent 	No.1 	and 	2 	f o r 

consideration of his choice station posting 

at 	New 	Delhi 	in 	the 	Central 	Hindi 

Directorate, New Delhi . 	(Annexu re'VI) 

	

16.022004 	piicant 	again 	submitted 	another 

representation to the respondents inter aiLs 

oraying for his choice station posting but 
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till 	Y' Lirj 	of 	t',i 	rJliL 

	

v -1t 	hd F 	 yeL 	 iCJ 	•.y 

L)I1Iur1.L.;, tr 	rcm th3 	iun L 

:1 (  

onb1e 

E_R A Y E R S 

Under the facts and circumstances in the application 

the applicant most humbly and respectfully prays that 

Your Lordships be pleased to admit this application, 
all records may be called for and on hearing the 

parties and perusal of the records, the following 
reliefs be granted;- 

	

 rd 	h•rjnq 1;t r N 	FVNO.3 
q 	f:4 '.02.2004 and thj 	VCi  

hj.q 	No.  
2004 ide 	., l 

b , .i na I -  

t. 	-o-1i. t•. 	 V  

V tonlire o 	V 

of t - i 3r 

A 	Other 	 V 
•' 	 V• 	 V 	 - 

	

L' r.itajic 	ryct for 

:licant 

VV 	

-, 	 • 	 11c.  
;)fl 	L,' 	.,V iJ 	 dr 	Jtd 	1)O 	V 

	

w- 	 4 	)2.2004 Liii Jiwul 
tio• 
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L. 	No. Annexure Particulars Page No. 

ci. --i--  pplication 1-12 

C2. ---- Verification -13- 

03. 1 Copy of the letter dated 14-15 

23.01 .2003. 

04. II Copy of 	the letter dated 	--16-- 

iS.06.2003. 

05. III Copy of the 0.M dated 17 	IS 

14.12. 1983. 

06. IV Cops' of 	the 	impuqned order 

4 ated 	10.02.2004. 

- 	 07. '1 	Cooy of 	the consecuentia1 -20- 

orde 	dated 10.02.2004. 

OS. VI Copy of 	the 	representation 	-21- 

dated 15 .02 . 2004 

- oq. 	 '/11 Copy of 	the representation -22- 

dated 	16.02.2004. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

• 	 GUWTA}LATI BENCH: GUWAHATI 

(An Application under Section 19 of the Adniinistrative Tribunals Act. 1985) 

Title of the case 	 0. A. No 	 /2004 

flZ 

1j 

Sri Krishna Kumae Singh : 	 Applicant 

- Versus 

U.ion of India & Others 	 Respondents. 

INDEX 

Filed by 

OctE 70 , 	 004 	. 	 • 	 Jdvocate (.J 

Cv 



IN THE CENTRAL ADMINISTRATI YE TRIBUNAL 

GUWAHATI BENCH: GUWAHATI 

(n Application under Section 19 of the Administrative 

Tribunals Act, 1985) 

c3 c 
0. P: No. 	 /2004 

B1TWEEN 

ShrI Krishna Kumar Sinqh. 

/o- Late 6adri Narain Singh, 

/0 Shri P.C. Sharma. 

;:dum Path Saurabh Nagar. 

elto1a, Guaati- 28. 

-AND- 

The Union of India. 

Reprosentd by the Secretary to th2 

Government of India. 

Ministry of 4urndri Resource Developmn.. 

New Delhi. 

The Director 

ovt. of India 

Cent -al Hindi Directorate, 

Ministry of Human ResouqW3 Cev1omei, 

West Block-'7, R. K . Furm. 

New Delhi-110 6cc. 

Dr. P.L. Tac*j. 

Director, 

Central Hindi Dhechorate,.  

et 8lock-7R.K, °uam. 

New Deli 11) 06. 

1 



4. 	Shri R.B. Prasad 

dmirjstrative Officer 1  
central Hindj Directorate 

West Block7, R.K. Puram. 

New Delhi- 110 066. 

R.espondents 

DETAILS OF THE APPLICATION 

1. 	
PLtjcy1ars of gr.der(s) gan5t which thia app1jcj 

is made 

This PPlication is made ac inst the impugned order of 

the Director issued on 10.02.2004 (Annexurev & VI) 

iirectinq the applicant to transfer from Cuwahatj to 

<olkata with immediate effect. Whila the aopljcant was 

posted at Guwahatj on April, 200Z after serving a 

dePutation appointment for more than 4 yaars at Kolkata 

aven before completion of 2 years tenure at Guwahati in 
terms of Office Memorandur1i dabadl4l2l9B 7  issued by 
the Gcvt. of India1 Ministry of Finance and also 

prayjnc for a direction upon the rsponjents for 

cosjderatjon of his Posting in the choice station i.e. 

New Delhi. 

2. 	 of th Trfl-Jfl21 
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Te applicant declares that the sub:ect matter of this 

- 	.aplication is well within the uriadiction of this 

Honble Tr.ibural, 

3'. 	Limitation. 

Theapplicant further declares that this application is 

fild Cithin the limitatIon prescribed under section-21 

ci the Administrative Trbunals 'ct, 1985. 

4. 	Facts of the Case. 

41.11 That the .aplicant is a citizen of India and as such he 

is 	entitled to all :ie rights, protectibns and 

rivileges as guaranteed under the Constitution of 

:ndia. 

4.2 	hat your applicant after being selected by the 1JPSC 

• ws initially appointed as Assistant Director 

(Linguistic) on 13.02199 at New Delhi in the Central 

Hind Directorate under t h e department of Human 

Resource Development. The applicant was prdbtod as 

• )Eputy Director (Lançuages) on 23O8. 1996 and 

thereafter he was transferred and posted to Eastern 

SEglonal Office, Kol3ata as Deputy Director - 

• Languaqes). 

Ir April, 1998 the applicant was trans'erred and 

pted as Depu,ty DirecLor in the Regional Office, 

Guahati; However after servinq a period of, three 

ronths in July; applicant was temporarily 

traisfer ed and .oatad to Central Hindi Directorate, 

I 



N, e vj 	hi 	alOflQ 	w 1th 	thO 	N 	E. 	Re9iOflai 	Oftiuc 	in 	the 

oL of D_ruty DiVector.  

4 Tht the,applicant was apRointed on deputationjapis at 

Kolkata 	under 	the 	Cornrnissionr 	f o r 	Linui.s:ic 

ilmnor 1 ties 	Lr 	Iidi 	• 	under 	he 	Mini sU ' 	of 	6ociai 

Jtj 	L roe 	and 	E ruo'c 	rnnt 	and 	tar 	ae vmnu 	a 	per a oa 	of 

more than 4 years as A tt 	CORONA& f a r Linguistic 

1 nor it 	c 	KoJ 	a t 	h. 	was 	r-epa 	r a atud 	anO 	po:tod 	in  

he 	Poiona3 	Oifitn, -Guwahati 	uncr 	I he 	Depi 	of 

CenLri 	Hind 	Directuryte 	as 	Danu[y 	Director 

( L 	nquoc.a ) • 	'i'ich 	vi'i 	d 	he 	CVI dei, rt 	f r om 	Lh a 	le itr 

Jo v 1/45/P3-5. 	dLd 	2 	01 	200 	The 	Upplicant 

accordink& ioinca for, duty at Gutrah 	Li in terms o 1  tho 

\bovc 	mc. ntiund or der 	and 	the s<iid 	act 	ou] d also 	be 

u"mdenr 	from 	thc 	let t e r 	bean no 	No 	i 1 u Z 26/2000 

Admn.,. detdd •1h06200. 

QY of the letter 	dated 23.01.2003 and 18. 06.2003 

are,enclosed ho ci'it h and 	 ANNEXdRE-I and 

fl respectively. 

4 4 Ii at 	'our 	applicant 	whilk 	posted, 	atGuwahati 	f h 

dependen L family members 	namelyzone of 	his 	un and 	a 

&au 	hter 	tC 	pr ecrLl 	c 	Id] H 	or 	Nii 	DJ1hD 	Be 	it 

LOLCO 	th. t 	h is cuohtc. r 	Miss 	Rewa KurriAri 	tudyino 	in 

the B 	ppJisd SLienLo 	(Foud Tcchno1cjcn) 	and coo of his 

.on Mallikar nn khargav also-studyingin the 	lino]. 	'er 

of 	B 	Ni L T 	run by Ni_nip:] 	Un 'dot 	i Ly at New Delhi 

ih 	CUrOC 	:cr 	who 	was 	otyirK 	ni Lh 	in m 	o 	i her 

at 	VIVO is stiil 	residing 	t Kolt aLa 	rd cunLmnuihq 



his education at Kolkata 4  the final examintion of 

iounger son is likely to becomieted by the month of 

tlarch 200. Moreover, wife of the applicant has to 

travel betteen Ko1kta and Delhi for looking after the  

:hild ran in two distance towns and seeks ocasionai 

assistant from the reltves iti the- matter. 

45. That the applicant, begs to state that the Govarment of 

India. Ministry of F1nance. Department of Expendjture 

granted ce - tain improvement and facilities to the 

H ",ertral Govrnmont civilian employees who are pasted in 

he. North Eastern Region vid,e O.M. No.2OOl4/3/63-EIV 

dated 14.12.19$3 issued by the Government of India, 

linistry of Finance Department of Expenditure. In 

terms of the aforesaid Oil., the- Central Government 

civilian employees who are saddled with All India 

• transfer liability are entitled to choice station 

posting after seriinq for fixed tenure in the N.E. 

Region, The relevant portion of the 0,. dated 

l4.l2193 issued by the Government of India is 

• 	reproduced below: 	- 

Subject: Allowances and facilities for civilian 

employees of the Central Government serving in the 

states and Union Territories of North Eastern 

Region- improvements thereof. 

The need for attracting and retaining the services 

Of competent officers for service in the North 

3e.terr, Region comprising the states of Assam, 

Manipur 5  Nagaland, Tripura and the 

C32 

•- 	 -e 
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)nion Terri torlee of Arunachal Pradesh and Mizbram 

has been - engaging the attenjon of the Government 

of some time. The Government had appol n ted a 

ccmmj, t Lee under the o.hair-manp of Coot-a tsry, 

Oeptt. 01 Personnel and Admi n1strat'se refctrms, to 

review the exis tinu al1c.\lar;ces and facij. I ties 

admisbie to thver-J arccatenor ieo of civilian 

cetral Qovernment employees : serving in thI 

egion and to 5u: e5  t sul table improvemer to, the 

r000mmenda Lions o F the comm i t tee have been 

careful]y considerc by the Government and the 

is now ale,: sod to dcjde as fol lous 

1) 

Mere will be a fixed tenure of postina of 3 years 

at a time for officers ii th services of 10 years 

or less and of 2 years of service at a time for 

oFficers ii th more than 10 veers of orvice, 

teriodo 

 

Of leave, traInjnc etc, in exceSs of 

per year vil1 be excjude,d in coutinq t h e 

Lerure period of 2/3 years, Officers on como].etion 

off the Fixed tenure of service mentioned above, 

may be considered for post:jnQ to a stati on of 

their choice as far as posih1e. The period of 

depu ta Lion of the Central 7 Government employees to 

the States/Unjor) rritories of the North Eastern 

Re,ion will generally be for 3 years which can be 

extended in exce.otional cases in ex:iqencieo of 

public service as well as when the employees 

s2onco med is prepared to stay loner The 
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admissible deputation a1!waflC'.e i , ill :3150 Cont.iflue 

o be odd durino the period of depution Sc 

extended. 

Copy of the OM. dated 14. 12.1983 (extract) 

a nne>.ed hereto a 	NREXURE.jlI.. 

6 . 	That .11 	is etat:ed 	that 	i view of the 	aforesaid 	OM 

ia ted 14.12.1983 end 	2207. 1998 1:.he present 	applicant 

J. 	anti tied to get a choice station DOS tin: 	on 

completion of the fi<ed 2 years tenure. Moreover in 

.ddi Lion L; ;he afor esaid benefit t 	 n he applicat is also 

ni:.itled to SD. A reimbursement of H R. 	 for aid 

:tation 	eddi Lionel benefit of L 1. C:  and a special 

eightaae in service fur serving in N.E Region, 

4.7 That it. is eta t e d that while servina as such t:he 

appl icen t mostsu rprisinqiy race\' ied the mpu' d order 

rLted 10.022004 only on February, 2004 whereby 

the appicanL s sought to he transferred and posted 

from 9.u,ehati Regional Of I ie to the Regional 0fice at 

Koiceta with immedi:te effect and on the same day 

another orde r wee Dassed by the Director 1 e 

Responder t No.2 di r e c tina Shr:i Sudhi r Kuma r Research 

Of .fcer of. Oentra Hindi Di rec to - ate. New, Delhi to take 

cha roe of the Reolonal Of lice of Guwahati until further 

order. Be it stated that the impugned orders of 

transfer and ppetinn dated 1O.022004 as well as a 

consequential order dated L002.2004 has been issued 

before comple tion of 2yea rs fixed tenu re by the 
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applicant in N , C. Recion, 	In this connection it may be 

stated that the coplicant on 15th 	Feb r'ur'v 20n4 

submit ted to representation addressed to the Di rector 

along i th a copy to the Secrete ry to the Govt . of 

India, Ministry of Human Resource and Develooment, New  

Delhi i.e. Respondent No.2 and 1 for consideratjn of 

his cnoice station costincat. New Delhi in the Central 

Hindi Di rectora te. Now Delhi The apl ican t again 

submitted another representation on 16, 02,2004 inter 

• ella payinci for his choIce station postina at New  

• Delhi, •. but till 	filina O f 	this applIcation 	the 

applicant has not yet received any communic.a t ion from 

• the respondents. It is learnt by the applicant from a 

el iabls source that the Respondent No.2 issued the 

transfe'-  and post inc order at the instance of the 

'as tad circle working in the off ice of the Central 

Hindi Directorate acainat the interests ef v0present.  

applicant on extraneous consideration. There is no 

public interest involved in the impugned order of 

transier and posting dated 10.02,2004 and the same nas 

been oas.sed with the malaiide intention to de nythe 

benefit of choice staticn postinc ..the applicant and 

on a mere perusal of the order it smack malafide. It 

culd be evident from the order dated 14.05.1998 while 

the applicant was pos ted at Guahati durinc the year 

1998 he was asked to look into the kiork of the Reaional 

Office, Kolkata, If there was any administrative 

exigency che applicant could have been asked to look 

into the work of the Recional Office, Kolka ta. 



' 

Moreover_ no one is posted here in Guwahati as such 

unilateral posting of theapplicantat Kolkata keeping 

a sanctioned post vacant at Guwahati is itself contrary 

to the public interest. Moreover the said ac5tions of 

the respondent also lead to civil consequences and on 

that score alone the transfer and postinq order is 

liabli• th he st aside and quashed. 

Copy of the 'impughed order -  dated 10.02.2004, 

conequential order dated 10022304 and 

representation dated 15.02.2004 and 16.02.2004 are 

• annexed herewith and marked as NNEXURE- IV, V, VI 

and vii respectively. 

• 	4J8 Thatyour applicant furthe'r begs to state tht he has 

no special interest to work in the Reional Off ice, 

Guwa.hati rather lie is inclined to join in Central Hihdi 

Directorate at New Delhi with the view of in. ntion to 

stay with his cther dependent fathilv membes at New 

Delhi. Therefore the applicant humbly prays  that 'his 

case for choice station postino may be Oonsidered 

sympsthetiOally and till such time the impugned order 

of transfer and posting dated 10.02.2004 (Arnexure-IV) 

as iell as conseauential impugned order dated 

10.02.2004 be stayed until further order. 

4.9 That in the facts and cicumstancs stated above the 

applicant haso other alternative but to approach this 

Hon 'ble Triburl for an appooriate crder, 
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410 That this' application is made bonafide and for the ends 

of justice, 

5. 

5.1 For tiat, the frequent transfer itself is malaf ide, 

52 F o r that, impLlqfled order las been issued with the 

malafide intention and on that score alone the same is 

lishis tO be set aside and ouashed. 

53 For chat, the applicant has acquired a valuable and 

leual riqht under the OM dated 14, 12. 1983 and 

2,07i98 for choice station poatinq. 

5,4 For that, the impuqned order has been passed on 

10.02,2004 without having any public interest. 

5.5 For that, no one is posted in place of, the applicant 

till fi linq of this applica tion. 	. 	
ivy- 

	

6. 	Details of remedies exhausted. 	 . 

That the applicant states that he has exhausted all the 

remedies available to him and there is no other 

alternative, and efficacious remedy than . to file this 

application. 

	

7. 	Matters not Drevipuslv filed or pindina with any other 

Court.. 

The aplican t fur ther declares that he had not 

previously filed any application, Writ Petition or 3uit 

k..eor- e. any Court or any other ajthority or any other 

oench of the Tribunal reqardina the subject matter of 
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this 	Cppllcation nor 	any such application, 	WrI t 

Petition or 	H3uiL 	is pendina before any of 	them. 

s 

Under the fec ts ano crcums tances s ca Led above 	the 

eppi i c53L humbly prays that Your,  Lordahips be pleased 

to adrqi this applicaLjon call for the records of the 

case and iscue. not. ice to the respondents to show cause 

es to why the rel ief( a) .sounht for in this application 

shall not be g:ran ted and on perusal of the records and 

after,  ne.-ar"ing theparties on the cause or causes that. 

may be shcw', be pleased to grant the followino 

relief(s): 

8.1 That the impuned order bearing letter No. .F .No. 5 - 5/S9 

dmin, dated 10 02.2004 (NEXUR IV) and the 

consequential letter bearing No. F .o5"5/39 Admin. 

ated 100220O4 (ANNE>:URE - V) is liable to bet aside 

end quashed - 

82 	The t 	the Hon ble 	Tribunal be pleased 	to direct the 

spondents to consider. the posting of the applicant in 

the 	choice ste Lion at New Delhi arid till 	such 

consideration is 	made the respondent be directed to 

allow the applicant 	to continue in the present place of 

fixed tenure of posting. 

83 Oost of the applice .. ion. 

C3v1 ®'/t.Rj~  



84 	Any 	other- relieff(s) 	to which 	the applicant is 	entitled 

as the Hoble Tribunal may deem fit and proper, 

9. 	Literirn order Draved for.. 

Durino 	pendency 	of 	this 	application, thee ppl bent 

prays fcr the foilotjinq 	relief 

91 	That 	the 	Hon'ble 	Tribunal 	he pleased to stay 	the 

opera non 	of 	the 	impucned 	crder dated 1002204 and 

the consequential 	order dated 	10022004 till disposal 

of 	this application. 

lo_ 

This application is filed throuqh Advocates. 

Pjjçjirsof Ahe I - Efl 

i) 	I. P. 0. No, 	 JJ 	f83B4 
ii 	Date of Issue 	 T004 

Issued from 	 PO 

iv) Payable at 	 ULUJ%DJ 1  

List of anclosureeas. 

As civen in the index. 

j 	 - 
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VERIFICATION 

i 	<r ihna Kumr. SlnQh. 	sib WS Bdr i ha aau 

Sinh 	aqed 	about 	54 	years, 	resid . ant ,  of 	Padum 	Path. 

Sau rah •Naqar. 	Beitois • 	Guahati 	do hereby verify that 

the statements made in Paraqraph 1 to 9 and 6 to 12 are 

tru 	to my kn'1edoe and those made in Parac9abh 5 are 

rue 	i m' 	1eq,1 	dvi;.c 	and 	I 	hve 	not suppfessed sfl 

-: 

And I sign this 	 i firatiar 	on this the 	 of 

February, 2004. 

dL 

5., 
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tufNo. 1/45/98-
a1Tr 

Government of India 
ic11Iic 	TTz 	&fitiftu UrNTUM 

Ministry of Social Justice & Empowerment 

	

aiir t aiIriI.jIIcl 	 ci1 t 311cit1 

Commissioner for Linguistic Minorities in India 

VEXUE 	I 

Speed Post 

t.e11'i'mI Telephone: 2468565,2468566 
	

40. 3RR fl1 0 UM 
enz 1 Telegram: LIMINCOM 

	
40,Amar Nath Jha Marg 

fr1 ug / Hindi Telegram : aiiiiuoei 	 e1IlaI-21 1002 

o'ei tto I Fax No. 0532-2468544 
	

Allahabad -211002 

I1im/Dated: 64 ,  

To, 

The Director, 
Central Hindi Directorate, 
Ministry of Human Resource Development (Department of 
Secondary Education & Higher Education), 
West Block-VU, Rama Krishna Puram, 
New Delhi. 

Sub Repatriation of Shri K.K. Singh, Deputy Director presently on deputation as 
Assistant Commissioner for Linguistic Minorities, Kolkata. 

Sir, 

I am directed to refer to your letter No. 5-5/89-Admn. dt. 06.01.2003 and 
to state that in persuance of the Ministry of Social Justice and Empowerment letter No. 
18/4/2001-CLM dated 18.12,2002 Shri K.K Singh will stand relieved from his duties as 
Assistant Commissioner for Linguistic Minorities, Kolkata w.e.f. 3rd  Feb. 2003 (A/N) 
with the direction to report as Deputy Director (Language) in the Regional Office, 
Central Hindi Directorate, Guwahati )  

2. 	The Officer will be entitled for transfer T.A. and joining time, as per rules from 
Kolkata to Guwahati. 	 - 

Yours faithfully, 

(T.P. Srivastava) 
Deputy Commissioner 

1•1 
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1/ 

Copy forwarded to: 

/ Shri K.K. Singh, 

	

\/' 	Assistant Commissioner for Linguistic Minorities, 
67, Bentinck Street, West Wing, 
4th Floor, 
Kolkata-69 : for necessary action 

The In-charge, Regional Office, Central Hindi Directorate, Guwahati. 

The Deputy Secretary (MC), 
Ministry of Social Justice & Empowerment (CLM Section), 
Jeeevan Prakash Building, 
Kasturba Gandhi Marg, 
New Delhi : in reference to their letter under reference. 

The Pay & Accounts Officer, 
Ministry of Social Justice & Empowerment, 
Shastri Bhawan, New Delhi. 

Service Book and Personal File of Shri K.K. Singh. 

(T.P.Srivastava) 
Deputy Commissioner 



F.No.3-2 612000-A drnn. 	 JNXU1E - 	IL' 
Government of India 

Central Hindi Directorate 
M/O Human Resource Development 	 C'. 

West Block-ZR.  K. Puram, 
New De//ii-110 066 

Dated. 1-o6--2-oo3. 

In supersession of L i/s Directorate Order of even number dated 30. Z2001 
:hri Krishna Kumar S/ugh, Deputy D/rector(L) is being he'by appointed as 

c.'ontrolling Officer in respect of Group C & 0 staff of the RegiOnal Office( N E) 
Guwahati. under SR 3(10) w.e.f. 11.04.2003 

The sanction is also accorded for delegation of powers as Head of the Office 
of that Office. Shri Krishna Kuinar S/ngh Dy. Director (L) is also hereby being. 
appointed as Drawing & Disbursing Officer of that office under Treasuiy Rule 124 of 
Delegation of Financial PoWer Ru/es in respect of Pay & Allowances of Non-Gazetted 
Staff as well to the Contingent Expenditure w, e. f 01. 05.2003(F. N) Shri Kris/?na 
Kumar S/ugh, Dy. Director (L)wi/l also function for his own services for the purpose 
of TA under S.R.191. 

In addition, Shri Krishna Kumar S/ugh, Dy. Director(L) is also authorised to 
cany out inspections of all the Voluntary Hind! Organ/sations falling under the 
N.E2one. 

A set of specimen signatures of Shri Krishna Kumar S/ngh, Dy. Director(L) 
duly attested, is also enclosed. 

14 

(Dr.PLTaneja) 
Director 

Pay & Accounts Officer, 
PA 0 ,Shastri Sha van, 
New Delhi. 

Copy to:- 
1,. 	The Accountant General, Guwahati. 
2. 	hri K K Singh, Dy.D/rector (L) 	3. All Deputy birectors(L)C.H. Dte. 
4. 	All Regional Offices of C.H.Dte. 	5.Accounts Sect/on 
6 	Office Folder 	 ZAgeat,Canara Bank,Guwahati(A set of 

specimen sí'nature is enclosed. 
\8- Regional Office, C.H.D.,C/o Das Enterprises 6th Floor, Jaya Nagar, Khanpara, 

Guwa/iat/-781 022 for information (A set of spec/rn en slynature is enclosed) 
Assistant Director(Grants) 
PA to Director 
P A to Adrnn. Officer. 

.t 7 
PW 201'1 
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ANNEXURE-IIT (Extract). 

No,, 20014/2/83/E.IV 
Government of India 
Ministry of Finance 

Depattment of expenditure 

New Delhi, the 14th Dec'83 

'OFFICE MEMORANDUM 

'Subject : Allowances and facilitIes for civIlian 
employees of the Central Government serving in the 
states and Union TerritorIes of North Eastern 
Region-improvem thereof. 

The 
need for attracting and retaining the services 

of competent officers for service in the North 

Eastern Region comprising the states Of Assam 

1eghalaya, Manipur, Nagaland, Tripura; and the 

Union Territories of Arunachal Pradesh and Mizoram 

has been engaginq the attention of the Government 

of some time. The Government had appointed a 

committee tnder the chairmanship of Secretary, 

Deptt, Of Personnel and Administrative reforms, to 

review the existing allowances and facilities 

admissible to the various 'categories of civilian 

central Governrnent employees serving in this 

region and to suggest suitable improvements, the 

recommendations of the committee have been 

carefully considered by the Government and the 

President is now pleased to decide as follows : 

Ii) tenure of oosting/deDutptjpn 

14 

All 



There will be a fixed tenure of posting of 3 years 

at a time for officers with 

services of 10 years or less and of 2 years of 

service at a time for officers with more than .10 

years of service, periods of ieave trainingetc 

in excess of 15 days  per year will be excluded in 

counting the tenure period of 2/3 years Officers 

on completion of the fixed tenure of service 

mentioned above, may be considered for posting 

to a station of their choice as far as possible. 

The period of deputation of the Central Government 

employees to the States/Union territories of the  

North Eastern Region will generally be for 3 years 

which can be extended in exceptional cases in 

exiQencias of public serice as well as when the 

• 	 employees concerned is prea red to stay longer. 

• 	 The admissible deputation allowarce will also 

• 	 continue to be paid during the period of 

€eputation so extendeth 5 ' 

Sd/- S.C. MAHPLIK 

Joint Secretary to the Government of India 

'V 

15 



Thmslatc4 fromffut i 

ANNlXUR1 -1V. 

F. No. 5-5/89 Admin. 
Govlofifldia 

Central Hindi Directorate 
M/o1LRD(Dept fSec&iTgherEdn.) 

West Block-7, R.K Puram 

New DeThi-110 066. 

Dated 10-02-2004 

Order 

Sn K.K. Singb, Dy. Director (Langue), Regional Office, Guwahati, is 

transfeired to Regional Office East), Koikata He is directed to inmediatcly 

takeover ls chai e in the Regional Office (East), Kolkata 

He will immediately inform to the undeiigned, after taking over the 

chtge. For taking over the charge after traveling from Guwahati to Kolkata, l.A 

& Joining time shall be admissible to him as per niles. 

Sd/- 

(Dr. Pusp Lata Tanija) 

Director 

SnK.K.Singb, 
Dy. Director (Language) 
Central Hindi Directorate (Regional Office) 
C/C)- Das Enterpñses, P.0- Khanapara. 
Jaya Nagar, Guwahati-781 002. 

Copy to- 

fri 
\2 	, 

'N 
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1ra3mbitcd from Bindi 

• 	 ANNEWRE-V 

• 	F. No. 5-5189 Mrnin. 
Govt. of India 

Centia1 Hindi Direaoratc 
M/O.IUD(Deptofsec&HlgherEducaiion) 

WestBlock-7,R.K.Purain, 
New Delhi- 110 066  

Eated 10-2-2004 

Other 

Until fwiher orders Sri Sudhir Kumar, Research Officer is given the 

additional cbarQe of Controlling & Draüg and Disbursing Officer of the 

Regional Office at Guwahati, in addition to his regular assigiunent. 
ThiserisisordersoftheDirctor. 

- 	Sd/- 

• 	(RB. Prasad) 

Adiñinisfrative Officer. 

Sii Sudhir Kumar 

Research Officer, 
Central Hindi Direitorate. 

Copy to 
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From K.K. SINGH 

( 	 Dy. Director (L) . 	
Central Hindi Directorate 

(N.E. Regional Office) 

Das Enterprise, J3ya Nag3r 

Guwahati-78 1022 
To, 	 . 	 /SIL....February, 2004 	. 

, .The Director 

Central Hindi Directorate 

Deptt. of Secindary & Higher Education 

Mb,, H.R.D., R.K. Puram-W.B.7 

New Delhi 

Sub: 	Posting to the station of choice on transfer from the post of Dy. Director (L) 

Central Hindi Directorate (N.E.R. Office) Guwahati. 

Madam, 

It is learnt that the undersigned has been transferred from his present above post to 

the E.R. Office at Kolkata. It is to submit with due respect that Govt. have provided certain specIa 

concessions etc. to officers transferred to N.E. Region, wherein my present posting of Guwahati 

(Assam) is located. Your kind attention to the provision of (i) fixed tenure & (ii) consideration for 

posting to a station of choice is drawn and requested that these special concessions may kiidly 

be allowed in my case also. 

In view of the above, I submit my station of choice as New Delhi and request your 

good offices to kindly consider the case of my posting on a post of Dy. Director (L) in the office of 

the Central Hindi Directorate at New Delhi, 

Yours faithfully, 

c------ 
(K.K. SINGH) 

Dy. Directorate (L), Guwahatj 

Copyto: 

The Secretary to the Govt. of India 

\.,jFor kind attention Joint Secretary, Languages), 

Depit. of Secondary & Higher Education, M/o.H.R.D., Shastri Bhavn 

New Delhi-110011(Through proper channel). Hon'ble Superior authorities are requestedith 
great resèct-to_kftdiy intervene into the matter so that my posting for New Delhi is considred. 

64- 

GUWAHTI GPO 	781001> 
RI 5530 
PA 	DIII 
ToTHE DIRECTOR C H D 

N.DELHI ,PITh 

VINDIA POST (K.K. SINGH) •f' 	'(i 

Dy. Directorate (L), Guati 

Wt 2Ogra.s 

HAPPY NEW YEAR 200 
	

I. 
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DyJtor (L.) 
•Cent1, H1nti Litect.rt, 

rthut i*egiocial f ice. 
Ettcpcii.. 

• •npara, Guw.bi*jOZ. 

/ 
• 	The 1rectr•. 	- 	 - 	 . • 	eritra1Hftdj D1rectøs,to 	- . 	 . . 5. 

.ept. ot I.c. & ifigher fidsi.`  
nest t1OCk14, £t.,.1'ur) 	5 	 •:. 	

:.. 

ated6th February 23040 .  

.5 

ubi Pstiriq to .th. ttton of choice on transfr free poet of 
Dy. t,ctor ft) 0  C.ntral-tjthdi Directjrat, (NaL.t1.Ufje) .. 
Guhatj. 

1, havejuatreco1ved yew .der no.5.s5/89'dmn. datad LOthøb,; 
20()4 transferring o freo ortb..E.at - regional of( ice Guwahti. to , 
re1on1 uf flee (east), olkati. 2n this xegard, thcoutinuation of. 

y representation dated 1.th 5ab. 2004 (Xsxox.coçy onclosed), it is 
to request ..tbit ai per the incentivms provided by the goveranerit of 
Thdia- for. serving ir raote arez, the governeent hey, fixed a tenure 
f tw years - and. 1so 'hsve provided for consideztjeg for posting to 

stattGn c)f. choico -of the f fleer to be transferred. M.Ieroe iwthe:s 
ot lovrnt vrnont orders are sj1ven bereafter Gd. L 

4/3/83.E,V, dated the 1.4th De*eer, 1983, uod with 0.MJk.2txJ14/ 
3/83-.Z'i,. dated the 30th &arch, 1.984 0  27th July, 1984 G.I. , JJ., U.O. • 	N.39434i.4v,r4 	ted te 1.7th October, 1984, .M.No..200/)3..4.J1 
dated the 31st anu,iry, 1985, th Septevabu, 19C U.OJo.824.4LIV/86, 
dated the 1st Aiprij. 1986, 	2O)14/3/83..E,XV, dated the 29th Oct. 
1986, O.IUL.2O:Xt4/3/Ø3...E,P1/li.j, (B), dated t Uth 4 4Y 1.987k  28th July, 1.98(3 and O. 	 D)I dated he Let Dec. J the crcutaiices, it is requested th.t X c'ay else be allowed 
to exercise y iptin for ,  a 4ution of ry choice in reapect of my 

stn f roe Nort Last Itslcrnsl office, tubat. 	 S 

the &bwe,Z subiit iiy Station of-my choice as Nv 
DeThi and rauestyur good offices forconlddGratir,n of cay case and • 	't1e pest of Zy. Director (14 may be aede. in the office of Central éiindi 5' 	t)iroetorte, 	 • 	: 

• 	5 	 5• 	 I 	• 

4 	nd; As ate-ted eb.w.. 	 ouxs f4ithfUUy, 	- 

C'c-'1I 
S 	 ( K.i. Siø ) 

Dy.irector (L4. 
• 	 : 	C..H.D., N..,,Gh 	'T 

C* t'b  The .cretar to the  21 	G0vt.flrdL 	• 	 •.;•• 
• 	 (tr kir2 Atention 01 

Joiit.eretary • Lanuiiges) 
5 • 	. i*ptt.'ot .ond.ry & Higher c$ucation. 

Wo* t4.k.tL, Stastri 9haven 
• . (0 - 	Nets. D*lhiuO .oj.. (mr.uh proper chennel 

Iilngh 


